difficulties, like technical complexity. technological embargo/sanctions and various control regimes,
non-availability of infrastructure within the country, extended user friale, revision of systems
specifications during development phase, etc. DRDO has taken remedial measures to complete the

ongoing projects on time.

New Ammunition Stores
1216, DR. BAM PRAKASH: Wl the Minister of DEFENCE be pleazed to state:

(&) the guantum of ammurition presently hing in open plinth and non-conforming

accommodation, if any; and

(b) the storage sccommadation planning for the new ammunition stores planned to be

acquired in next five years?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (&) and (b)) Approximately 85,000 MT of
ammunition pertaining to Army I presently lving in open plinth/temporary accommadation. Nao
ammurition s presently lying in open plinth and in non-canfirming area in Mavy and Air Force
establishments. Capacity enhancement for starage of ammunition is an on-gaing process. However,

there iz no shortage of accommodation envigaged for Ammunition Stares in case of Air Force.
Disposal of Unserviceabls Ammunitions in Defence Stores
1276. DR.RAM PRAKASH: Wil the Minister of DEFENCE be pleased to state:

(&) the guantum of defence ammunition in stores that are uneerviceable and awaiting

digposal in the three services;

(b)  howmuch space in these stores have been ocoupied that can be vacated on its disposal;

and

(c)  whether any R&D effort is being made for devising a suitable and safe disposal

technology ?
THE MINISTER OF DEFENCE (SHRI AK. ANTONY): (&) Presently, 300 MT and 3127.5 MT of

unserviceable ammunition with the Navy and the Army respectively are awaiting digpaosal. No such

ammurition ig lying with Alr Force.

(b)  Inthe Naval Armament Depots unserviceable stores are occupying abaout 250 Light Ton (71
LT=40 cubic feet) of space, which can be wvacated on itz disposal. In Amy, maest of the
urserviceable stores s kept in the open holding and would naot impact the permanent storage of

gerviceahle ammunition.

(c)  There are standard pracedures which are meticulausly followed to ensure safe disposal of
such ammunition. However Centre for Fire, Explosive & Environment Safety (CFEES) has
undertaken a project on demilitarization based on plasma pyralysis, which will meet all safety and
ervironmental standards and will be able to address all types of ammunition oresently being held in

the Army.
Pension to Ex-Servicemsn with less than fifteen years of service

1217. PROF. P.J. KURIEN: Will the Minister of DEFENCE be pleased to state:
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(a) whether it is a fact that ex-servicemen with service upta 15 years are not getting pension

while Members of Parliament with five years of service are getting pensian;
(b)  the reason for denying pension to the ex-servicemen with less than 15 years of service;
(c)  whether Government has received ary representation in this regard; and
(d)  ifeo, Government's reaction thereto?

THE MINISTER CF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJUY: (a)
and (b) The Ex-Servicemen with service less than 15 years are not entitled to pension as it is a
mandatory requirement for a Personnel Below Officer Rank to render 15 years qualifying service to

earn pengion.
(c)  Yes,Sir.

(d)  As minimum gualifying service is an essential criterion for pensian in the Government, it

has not been found feasible to accept the demand.
Defence Deal with USA
11218. SHRI PYARELAL KHANDELWAL : Will the Minister of DEFENCE be pleased to state:

(a)  whether it is a fact that Incian Government has signed the biggest ever defence deal with
LUSA;

(b)  ifsa, the types of defence material to be procured by India from USA under said deal and

the details thereof; and
(c)  the time by when supply of aircraft will be made to forces under the said deal?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (&) to (c) A contract for procurement of
maritime reconnaissance aircraft wes signed with M/s Boeing, USA on 1.1.2009. The contract
provides for procurement of the aircraft along with associated spares, system support, training and

documentation. The time frame for induction of the aircraft is from 2013 to 2015,
Offset clauss in Public Private Partnership in Defence Industry
1219, SHRIT.K. BANGARAJAN Wl the Minister of DEFENCE be pleased to state:

(a) how effective has Government been in enforcing the offset clause, in Public Private

Partnership in Defence Industry since its introduction;
(b)  how much money has been braught in because of this clause; and
(c)  whichare the industries that have been set Up because of the money brought in?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM BAJUY: (&) to
(c) Ministry of Defence has been including offset clause in capital acquisitions according to the

guidelines laid down as per Defence Procurement Procedure.

Toriginal notice of the question was received in Hindi.
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